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Overdraft by West Bengal by Reserve

\

Bank of India
2094, SHRI HANNAN MOLLAH:
Will the Minister of FINANCE

be pleased to state:

(a) whether States, specially West
Bengal, suffer from overdraft policy
of the Centra]l Government; ang

(b) what is the latest order of the
Reserve Bank of India regarding over-
draft to be taken py the West Bengal
State?

THE MINISTER OF STATE IN
[HE MINISTRY  OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) and (b): Overdrafts of the
States on the Reserve Bank of India
are in contravention of Article 293(3)
of the Constitution and the agree-

yments required to be entered into by
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the State Governments with the Re-
serve Bank of India under Section
21 (A) of the Reserve Bank of India
Act. The scheme of regulation of
States’ overdrafts, framed in consul-
tation with the Reserve Bank of
India and the Planning Commission,
and enforced with effect from the 1st
October 1978, is in accordance with
the provisions of the Constitution
and the proper relations between the
Reserve Bank of India and the State
Governments. This scheme Jdoes not
permit any State Government to be
continuously in overdraft for more
than working days. The scheme is
uniformly applicable to all the State
Governments and any State with
proper fiscal and financial manage-
ment doeg not suffer any hardship
under the scheme.

Sick tea gardens taken over by
Central Government

2095. SHRI ANANDA PATHAK:
SHRI SUBODH SEN:

Wil] the Mimnister of COMMERCE

AND CIVIL SUPPLIES be pleased to
state:

(a) the number of closed and sick
tea gardens taken over by the Central
Government and their names;

(b) the number of employees en-
gaged in those units; and

(c) whether the employees concern-
ed enjoy statutory benefits provided
under different Acts?

THE MINISTER OF COMMERCE
AND CIVILL SUPPLIES & STEEL
AND MINES (SHRI PRANAB
MUKHERJEE) (a) The names of the
sick tea gardens whose management
has been taken over by the Central
Governmnt under the provisions of
the Tea Act, 1953 are given below:—

e

Pashok tea estate,
2. Looksan tea estate.
3. Vah-Tukvar tea estate,
4. Chargola tea estate,
5. Potong tea estate,
6. Kumai tea estate
turned to owner)

(since re-





